HIGH COURT OF DELHI: NEW DELHI

NOTIFICATION

No. 514/Rules/DHC Dated: 24.11.2011

In exercise of the powers conferred by Section 7 of the Delhi High Court Act, 1966 (Act
26 of 1966) and all other powers enabling it in this behalf, the High Court of Delhi, hereby
makes the following amendment in Part A(a) of Chapter 1 of Volume V of Delhi High Court
Rules & Orders:-

THE FOLLOWING SHALL BE INTRODUCED AS RULE 11A AFTER THE EXISTING
RULE 11 OF PART A(a) OF CHAPTER 1 OF DELHI HIGH COURT RULES &
ORDERS, VOLUME V :

“11A  Payment and refund of court fees etc. by electronic means - In addition

to the existing modes, payment and refund of court fees, costs and other charges
can be effected by electronic means.

Explanation: For the purposes of this Rule, “payment and refund by electronic
means” includes payment and refund through an electronic payment gateway,
debit card, credit card, cash card, wire transfer, on-line payment or any other

recognized mode of electronic payment.”

NOTE: THIS AMENDMENT SHALL COME INTO FORCE FROM THE DATE OF ITS
PUBLICATION IN THE GAZETTE.

BY ORDER OF THE COURT
Sd/-
(V.P. VAISH)
REGISTRAR GENERAL

Amendment stands published in Delhi Gazette Extraordinary, Part IV, No.191 (NCTD No. 207) dated 24.11.2011



